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INTRODUCTION

I, the Chairman of the Public Accounts Committee, as  authorised
by the Committee, do present on their behalf this Forty-Fourth Report
of the Public Accounts Committee (Sixth Lok Sabha) on paragraphs 29
and 52 of the Report of the Comptroller and Auditor General of India

for the vear 1974-75, Union Government (Civil) relating to the Ministry of
External Affairs.

2. The Report of the Comptroller and Auditor General of India for
the year 1974-75, Union Government (Civil) was laid on the Table
of the House on 26 March 1976. The Public Accounts Committee (1976-
77) obtained written information from the Ministry of External Affairs
on these paragraphs but  could not finalise the Report on account of dis-
solution of the Lok Sabha on 18 January 1977. The Public Accounts
Committee (1977-78) considered and finalised this Report at their
sitting held on 7 December 1977, based on the written information already
furnished by the Ministry of External Affairs. The Minutes of that sitting
form Part IT* of the Report.

3. A statement containing conclusions’'recommendations of the Com-
mittee is appended to this Repert (Appendix).  For facility of reference
these have been printed in thick type in the body of the Report.

4. The Committee place on record their appreciation of the commend-
able work done by the Chairman and Members of the Public Accounts
Committee (1976-77) in obtaining information for this Report.

5. The Committee also place on record their appreciation of the assis-~
tance rendered to them in the examination of these paragraphs by the
Comptroller and Auditor General of India.

6. The Committee would also like to express their thanks to the
Ministry of External Affairs for the co-operation extended by them in giving
information to the Committee.

NEw DELHI ;
December 7, 1977

Agrahayana 16, 1893 (S)
C.M. STEPHEN,
Chatrman,
Public Accounts Committee.

*Not printed. One cyclostyled copy laid on the Table of the House
and five copies placed in Parliament Library.



CHAPTER I
RSIDENTIAL ACCOMMODATION
Audit Paragraph

I.1. Order posting ‘B’ as First Secretary in a Mission abroad was issued
by Government in December 1972. His predecessor ‘A’ vacated the
post in January 1973. The house in which ‘A’ was staying was retained
for ‘B> who joined the post on 7th July 1973 as he was associated with
important delegations in the meantime. The rent of the building for
the intervening period of a little over § months was Rs. 14,441. The
Ministry stated (October 1975) that “acquiring residential.- accommoda-
tion for new arrivals is a difficult and costly proposition than retention
of the houses in occupation earlier, even if these houses have to be kept
vacant for sometime.”

1.2, The house which was 200 years old, was taken on lease by the
Mission in 1967. The lease of the house was last renewed on 1i1th Sep-
tember, 1972 for one year from sth September, 1972. While applying for
sanction for additional accommodation for his maid servant in the same
house, ‘A’ had iaformed Government in Mayv 1971 that the house was
very cfd. Some cracks noticed by ‘A’ in April 1972 were repaired by
the owner, after that ‘A’ did not make any complaint about the house
till he vacated it in January, 1973. The Mission had also recommended
to Government on 18th January, 1973 retention of the House for ‘B’ and
had enquired of Government on 1st May, 1973 whether the house might
be retained. The Ministrv stated (October 1975) that after repairs were
done in April 1972, “the prima facte conclusion was that the house was
in a state of good repair—fit for continued habitation. Based on this ap-
preciation, the lease of the house was renewed in September 1972 for a
further period of one year.”

1.3. ‘B’ moved into the house on 7th July, 1973. He reported to the
Ambassador on 2oth July, 1973 that the building had developed large
cracks and was dangerous to live in and sought permission to shift to a hotel
immediately. A notice for premature termination of the lease from 3ist
July 1973 was issued to the owner of the building on 24th July, 1973; this
was agreed to by the owner of the house on 27th July, 1973. On 24th
July, 1973 the Mission also approached Government for approval to move
‘B’ to hotel. Government informed the Mission by telex on 1st August,
1973 that it did not approve the proposal to move ‘B’ to a hotel and asked
it to arrarge alternative accommodation for ‘B’. Government also en-
quired whether the building had been declared dangerous by the muni-
cipal authorities. However, before Government's telex was received
by the Mission on 2nd August, 1973, ‘B’ shifted to a hotel on 315t July,
1973 with the approval of the Ambassador and the house was vacated on
that date. In October 1973, Government informed the Mission that as
it had recommended vacant retention of the house, it was presumed that
the house was in a habitable condition and observed that “for a three weeks’
stay of the officer Government had to pay rent for nearly six months”.
Government also reminded the Mission to furnish reply to the query
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‘whether the local authorities had declared the house dangerous for habi-
tation; no reply to this has so far been given by the Mission (July 1975).
Government stated (July 1975) that ‘‘the: house remained locked up for
over five months after the departure of Shri...........cc...ccovenniin during
which period the building appearved to have further deteriorated. Obvi-
ously due to lack of local technical knowhow it was not visualised that
the building would deteriorate so sharply to such an extent as to make it
altogether dangerous for habitation”. Government also stated that “the
Head of the Mission being on the spot and being the best judge:did not
think it desirable to spend substantial amount on the examination of the
house either by the experts hired by the Mission or the municipal autho-
TIES. ..ot ” ‘ C

1.4. Cash allowance is admissible for stay in a hotel on first arrival,
if suitable accommodation is nat available and if the hotel accommodation
is not provided with kitchen or kitchenstte or when Kitchen facilities are
provided, cooking is not feasible, when kitch2n facilities can be used ohly
partially, cash allowance is admissible at reduced rates. If an officer has
lost his accommodation for reasons beyond his coatrol he may also be
allowed to stay in a hotel and paid cash allowance, if no other suitable
accommodation is available. ‘B’ moved to a hotel -on 31st July, 1973,
At that time a house lédsed by thz Mission for another officer of a lower
rank was lying vacant but ‘B’ was not moved to this house although the
rules prescribe that accommodation smaller than entitlement may .be
provided to an officer for avoiding heavy expenditure on hotel charge$; this
house was surrendered by the Mission on 14th September, 1973. Besides,
the accommodation in the hotel had kitchenette faciliies. [or his stay in
the hotel for 62 days from 3rst July, 1973, Government had to pay him
Rs. 20,533 more than what would have been payable had he not stayed
in- the hotel. Ex-post-facts sanction for this payment was issued by
‘Governmient on 2oth February, 1975. ‘ ‘

1.§. ‘B’ remained in the hotel for 62 days upto 3oth Septembet, 1643,
The hetel accommodation charges paid by Governme=nt for that pergd:
were Rs. 21,807 of which Rs. 2,537 were recovered from ‘B’ as breakfast
charges. As against that the rent liability of the Mission for 62+idays at
the rate at which a new residence was arranged for ‘B’ on 1st Qctober; 1973

woutd have been Rs. 10,891. H

" f Paragraph 29 of the Report of C&AG of India for the year 1974-75,
© " Union Govr. (Civil)). o

1.6.  Explaining the reasons for early departure df Shri ‘A’ and the
delay in relieving Shri ‘B’ the Ministry of External Affairs informed Audit

(July, 1975) as follows : ‘

“QOrders for the posting of Shri ‘B’ to Geneva were issued in De-
cember, 1972 after the approval of the minutes of the Foreign Ser-
vice Board of the Ministry of External Affairs by the Foreign Minis-
ter. Shri ‘B’ was accordingly expected to relieve Shri ‘A’, his pre-
decessor in March, 1973, but due to unforeseen developments Shri ‘A’
had o proceed to Bahrain post haste in January, 1973—much earlier
than scheduled, fsstly, because of the political imperatives following,
the upgradation of the Mission to the Embassy level and secondly,
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becayse ‘of the Foreign Minister’s visit to' Bahrdin in January/Fe-!
ruary 1973 where the presence of Shri ‘A’ much before the visit’
of the Foreign Ministér was necessary in protocol and politicat: in--
interests to vrganise matters locally. On the other hand, the ‘de-
parture of Shri “B™ to Geneva was also deferred thrice because of’
public considerations as he was associated with important delega-
tions. It was only on the conclusion of these official assignments’
in July 1973 that he could be relieved 1o proceed to take up his
appointment in Geneva. It was because of the unforeseen circums-
tances that Shri ‘A’ had to leave Geneva early than expected and the
arrival of Shri ‘B’ at Geneva was also advanced by nearly four months
that caused the house previously occupied by Shri ‘A’ to remain
vacart for the period from 27th January 1973 to 6th July 1973 en-
tailing an unavoidable expenditure of Rs. 14,441 under the changed
circumstances over which none of the authorities had any control.”

i

1.7. Asked about the dates on which the Mission in Bahrain was up-
graded to Embassy level and the Foreign Minister’s visit finalised, the
Ministry stated: ‘

“The Trade Agency in Bahrain was upgraded to the Embassy - level
on 12th October, 1971, -After upgradation, it was under the con-
current jurisdiction of the Ambassador in Kuwait, with a Junior
Officer of the rank of Registrar resident in Bahrain,

The Toreign Minister’s visit was finalised on 27th January,
1973, and the Foreign Minister visited Bahrain on 9’1oth February,
1973.”

1.8 The Committee desired to know the particulars of the important
delegations with which Shri ‘B’ was associated during the period between
December, 1972 and July 1973. The Ministry in a note *furnished the
following . particulars : :

T

(a) Preparatory/Conference work relating to the visit of the Indian

Delegation to Sri Lanka from r2th February 1973, to 17th
February, 1973 :

(b) Preparatory/Territorial work relating to the Prime Minister’s
visit to Sri Lanka from 27th April to 29th April, 1973;

(¢) Preparatory/Territorial work in connection with the visi of
the Sri Lanka Delegation in June, 1973; and

(d) Briefing during the stay at Headquarters in the U.N. Division
dealing with the work of International Conferences and in other
Ministries like Health, Labour, Rehabilitation, Defence and
Planning, which had a bearing on his assignment in Geneva.”

1.9. In reply to a question whether the Mission to which Shri ‘B’ had
been posted was kept informed of these developments, the Ministry have
stated:

“In response to the enguiries received from time to ume, the Mis-
sion was kept informed of the positioa in regard to the likely date of
arrival of Shri ‘B’ at Geneva.”

*Not vrtt 'd in Au.dit
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1.10. The Committee desired to know how the Mission satisfied itself
that the 200 year old house in which cracks were noticed in May 1971
and April 1972, was in “a state of good repair fit for continued habitation”,
before recommending on 18th Jaruary 1973 for its further retention, and
whether any responsible officer of the Mission/experts actually inspected
the house. The Ministry of External Affairs have stated in a note furnished
to the Committee:

“When Shri ‘A’ left in January 1973, the Mission enquired from
the Ministry about the likely date of arrival of Shri ‘B’ at Geneva.
The Ministry in reply informed the Mission that Shri ‘B’ was likely
to join in March, 1973. Since prior notice was required for sur-
rendering the house and since Shri ‘A’ had to leave Geneva at short
notice, the Head of the Mission considered it desirable to retain the
house, the over-riding criteria being one of economy and the time-
lag between Shri ‘A’’s departure and Shri ‘B”s arrival within the
parameter of the notice period. The Mission had stated that the
cracks developed during the period she house remained unoccupied
for a period of about six months. The cracks noticed in some parts
of the house in 1971 and 1972 appeared to be minor in nature at that
time and these were brought to the notice of the landlady. At the
time of departure of Shri ‘A’ the house was inspected.”

1.11. Asked whether the Mission ensured itself that the house was still
fit for habitation before enquiring from Government in May, 1973 whe-
ther it might be retained the Ministry stated :

“Further inspection in May 1973 was not considered necessary by
the Mission at that time’.

The Ministry further informed the Committee :

“On joining in July, 1973 Shri ‘B’ reported about the deterioration
in the condition of the house for habitation... Thereupon action
was taken to request the landlady to undertake immediate repairs
so that the house could be made habitable. Inspite of repeated
requests, the landlady did not react favourably.

In the absence of the landlady, her husband told Shri ‘B’ that
it would cost Swiss Francs 100,000 to repair the old house; that
they were not going to spend a penny on the house which, in any,
case they were wanting to get rid of.

It was under the circumstances explained above that the Head
of the Mission, after satisfying himself by personal enquiries surren-
dered the house. The landlady accepted the surrender of the
house unconditionally”.

1-12. According to the Audit paragraph, Government had asked the
Mission on 4th August, 1973 whether the building had been declared
dangerous by the Municipal authorities. Again in  October, 1973
Government reminded the Mission to furnish a reply to their earlier
query. The Committee enquired whether the Mission gave any reply
to Government’s query and if so what the reply was.
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The Ministry have stated that the Mission replied on 24th January,
1974 that since the landlady accepted the contention of the Mission,
the Head of the Mission did pot consider it appropriste to spend
Government money on the examination of the houseby experts
hired by the Mission,

~1'13.  Asked whether it was not necessary for the Mission to obtain
prior approval of the Ministry for terminating the lease of the house
particularly when it meant shifting of Shri ‘B’ to a hotel, the Ministry
stated

“Since the landlady did not undertake the mujor repairs to make
the house habitable, the Head of Mission in terms of the Lease
executed by him with the landlady was enabled. .. .to terminate the
Lease under his own powers,

Nevertheless, the Mission informed the Ministry on 24 July
1973 thata notice  of cancellation of the Lease was being served
on the landlady under the aforesaid Article of the Lease Deed
because of the house being dangerous for habitation and of the
prospect of rains further endangering the condition of the house
seeking inter alia prior approval of the shifting of the officer to
1 hotel.” .

In this connection paras 8(2) and 4(4) of Annexure X of the IFS
(PLCA) Rules, 1961 reproduced below are relevant :

“rara 8(2)

If the lease of the accommodation arranged by the Head of Mission
for an officer has expired or where the officer has otherwise lost
his accommodation for reasons beyond his control and the Head
of Mission is satisfied thatno other suitable alternative accommoda-
tion is available even according to the provision of para 4(4), he
may authorise the officer, his family and Indian servants to stay
at hotels appropriate to their respective status for such period as
may be necessary, subject to a maximum of 9o days at one time and
six months during the total tenure of the officer at that station and
subject to the scales of accommodation laid down by the Govern-
ment,

Para 4(4)

Where the Head of Mission is satisfied that suitable accommodation
for an officer cannot be found in reasonable time within rental
ceiling prescribed by the Government under-sub-paragraph (2)
he shall, with a view to avoiding heavy expenditure on hotel charges,
arrange residential accommodation (even a smaller accommodation
than the entitlement) for the officer within the rental prescribed
for him even if it means taking a building with lesser accommedation
than his entitlement.” ’
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1-14. The Committee desired to know how the hotel accommodation
was considered to be functionally more appropriate than the vacant
accommodation available with the Mission. The Ministry stated :—

“The Head of Mission in view of the officer’s entitlement and
requirements in terms of his representational obligations did not
consider it appropriate to shift Shri ‘B’ and his family to the apart-
ment of a former senior Research Officer which was lying vacant.....
It was felt by the Head of Mission that the officer
being accommodated in a hotel was in a better position to discharge
his representational functions because of the service facilities available
in the hotel.”

1-15. Asked whether it would not have been possible to find out
alternative accommodation between 3i1st July, 1973 and 13th September,
1973 when vacant accommodation smaller than what Shri ‘B’ was entitled
to, was available, the Ministry *stated :

“The Mission on 27 July, 1973 requested the U.N. House Agency
to find suitable accommodation for Shri B. It also inserted
advertisements for leasing accommodation for him in local news-
papers and U.N. Advertisement Boards, but the month of August
being a holiday month all over Europe most of the regies (realtors)
were out of town on holiday and consequently the response was
very poor. The Mission again took action on 17 August 1973
to remind the Agencies. On 28th August 1973 the Mission
informed that suitable accommodation for Shri ‘B’ on a rent of SF
2750 per month was available and sought Ministry’s sanction for
leasing it. The approval was conveyed on 7th September, 1973,
but in the meantime the house was taken over by another party.
The Mission again sought approvalon 15th September 1973 for
leasing another house on a rental of SF 2850 per month ;
necessary approval was conveyed on the 19th September, 1973
and the house was leased with effect from 1st October, 1973
for a period of 2 years.”

1-16. The Committee called for copies of all correspondence ex-
changed between the Mission and the Ministry on the subject. Copies
of two important communications, one dated 19th October, 1973 from
-the Ministry to the Mission and the other dated 24th January 1974
from the Mission to the Ministry in reply, are enclosed as Appendices
I and II respectively.

The following points emerge from the above correspondence :

(e) Audit were informed in October, 1975 that after repairs were
done to the house in April, 1972 the primary conctusion was
“that the house was in a state of good repair fit for continued
habitation.” On the other hand in its letter dated 24th January,
1974 to the Ministry of External Affairs, the Mission inter alia
stated : “Even earlier vide our letter No. 2(5)/67, dated 6th
April 1972, we had requested the landlady to carry ont certain repairs
including cracks in the walls erc; which at that time were not that
large but she had not bothered to do so”.

*Not v-tt~d in Audit.
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(it) In a most immediate telex message dated 24th July, 1973, the
Mission had sought approval to move the officer to a hotel torth-
with as the house had developed cracks all over making it dangerous
for habitation and the rainy season may further endanger the liie
of the occupants. A reply was received to this message only on 1st
August, 1974, after the Mission had already informed the Ministry
through their telex message dated 31-7-73 that the house had been
handed over and the officer shifted to a hotel. In their message
dated Ist August, 1974, the Ministry disapproved of the proposal
to shift the officer to a hotel and desired that alternative accommoda-
tion should be found for him.

(iii) The Mission had to forego accommodation which would have
cost 100 Swiss Francs less than the accommodation actually hired
because the Ministry’s sanction did not come in time. A similar
situation was stated to have arisen twice in case of another official
of the Mission.

I'17. The Commictee desred to know whether there were any
other instances during the last three years, in other Missions, High
Commissions, etc. where officers had been allowed to occupy hotel
accommodation while regular accommodation, though smailer than their
entitlement was available with the Missions etc. In a note the Ministry
stated

“Out of 122 Missions with about 2,000 India-based personnel,
only six Mis.io:s have reported 9 cases in which hotel stay was
arranged on first arrival during a period of 3 years where accommo-
dation was also available. With the excepuon of three cases, in a}
other cases hotel stay had to be arranged as the residential accommoda-
tion available was not ready for occupation due to unavoidable
reasons; the officers moved to regular accommodation within the
period of 15 days from the date of arrival at the station. Only
in two cases the officers of the First Secretary’s rank had to ln
lodged in a hotel. In one case pertaining to Sofia, the local Goverbe
ment agency could not make available in the first instance accom-
modation as per the entitlement of the officer ; the accommodation
available was below his entitlement and was for a non-gazetted
official (India-based Personal Assistant). The Mission reported
that as per the local regulations in case the officer who was of the
rank of First Secretaryis accommodated in a lower scale accommoda-
tion the local Government agency would have deprived the officer
of his regular accommodation as per his entitlement. In another
case pertaining to Pyongyang even though accommodation was made
available by the Local Government agency, the officer could not
move into it due to the non-availability of furniture either from the
local sources or from the residences of other members of the Mission,
and had to be ordered from Hongkong. The officer on arrival in
Pyongyang occupied the vacant accommodation of the Head of
Mission to save expenditure on hotel stay but had to move out of the
house later on the arrival of the Head of the Mission and shift to hotel.
This development was for reasons beyond his control and the Head
of Mission approved his stay in hotel.
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Statement showing the relevaat details is attached (Appendix III).
In terms of personael, the percentage of officers accommodated
in hotels even though accommodation was available, is o' 15, while
in terms of Missions, th: percentage is 1'7, which are negligible
if viewed in the context of the complex problems involved in
administering Missions spread all over the globe and functioning
under varving and difficult local conditions.”

1-18. As regards the case relating to Kathmandu where the official
concarned stayed in a hotel for as long as 55 days, the Ministry informed
the Committes that the oficial joined the Embassy on 9 May, 1975 and
haito belodgsdinahotel as his predecessor was allowed an overlap of 7 days
till 15th May, 1975. Besides, his stay at the hotel became unavoidable as
the hous2 which was occupied by his predecessor, was dehired and was to
ba vacated 0130 Mav, 1975 and it was only in earlv July, 1975 that suitable
accommodation could be secured for him.

1.10. The Committee note that a two hundred years old house
taken on lease by a Mission in 1967 remained vacant for over five
months (27 January to 6 July, 1973) because Shri ‘B’ who was posted
as First Secretary in the Mission in December, 1973 could not be
relieved from the Ministry for administrative reasons. The Mis-
sion did not seek the assistance of any outside expert or undertake
a critical examination of the house before recommending to the
Ministry of External Affairs its retention in January, 1973. Again
in May, 1973, when the Mission enquired from the Ministry whe-
ther the house may be further retained, they did not consider
it necessary to inspect the premises. However, in July, 1973 after
Shri ‘B’ had moved into the House, he reported that the build-
ing had developed large cracks and was dangerous to live in. He
was given permission to move to a hotel and the building was
surrendered to the owner after giving notice for premature ter-
mination of the lcase. Government had to pay Rs. 14,441 as rent
for about five months period although it was under the occupation
of Shri ‘B’ for only three weeks. Government had also to bear
hotel accommodation charges amounting to Rs. 19,270 for Shri
‘B’s stay there (with family) for 62 days. In addition, Government
had to pay to Shri ‘B’ Rs. 20,533 more than what would have been
payable had he not stayed tihere. The accommodation that was
eventually hired cost 100 Swiss Francs (Rs. 185/- approx.) more
per month due to delay on the part of the Ministry of External
Affairs in conveying their sanction te an earlier proposal of the
mission.

1.20. The Committee fail to understand how the building all of
a sudden “developed cracks all over both inside and outside, on
room ceilings and the side walls, making it dangerous for habita-
tion”. Indeed, as will be seen from Para 1.16, there is some con-
tradiction between the information furnished to Audit in October,
1975 aad that reported in the Mission’s letter dated 24 }January,
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¥974 addressed to the Ministry of External Affairs. This needs to
be explained. Assuming that the house owner did carry out repairs
in April, 1972 when the cracks had first been reported by Indian
official living there the conclusion that the house was in a state of
good repair fit for continued habitation was a facile one in the
absence of any critical inspection as to the extent of repairs and the
actual state of the house. Considering that the house was over 200
years old and cracks had been reported the mission should not have
been complacent in the matter but taken measures to check the con-
dition of the house as soon as it fell vacant in January, 1973 before
recommending its retention to the Ministry to meet the future
requirements of the new official. The Mission would have then
realised in January, 1973 itself that the house was not fit for habi-
tation and utilised the intervening period before the arrival of the
new incumbent to search out suitable alternative accommodation
at competitive rent,

1.21. The Committee fail to understand why Shri ‘B’ could not be
accommodated in the vacant accommodation already available
with the Mission on a temporary basis instead of allowing the
officer to shift to a hotel without obtaining the prior concurrence of
the Ministry and thus committing Government to unnecessary heavy
expenditure.

1.22. The Committee deplore the delay on the part of the Minis-
try of External Affairs in conveying their sanction to the Mission’s
proposal to lease alternative accommodation asked for through
their most immediate telex message of 28th August, 1973. Had the
Ministry’s sanction been conveyed at least then Government would
have secured the appropriate accommodation at 109 Swiss Francs
(Rs. 185 - approx.) per month lower than the eventual accommo-
dation arranged by the Mission. That this inordinate delay in con-
veying approval was not an isolated case is also revealed by the
Mission’s letter of 24 January, 1974. This underlines the need for
prompt processing and conclusive action being taken on communi-
cations from Missions abroad to the Ministry of administrative
nature particularly those with financial implications.

1.23. The Committee note that out of 122 Missions with about
2000 India-based personnel, only six Missions have reported 9 cases
in which hotel stay was arranged on first arrival of the officers
concerned during the years 1973-75 even though accommodation
lower than their scale was available. With the exception of three
cases, hotel stay had to be arranged as the residential accommo-
dation available was not ready for occupation due to unavoidable
reasons. In the three cases pertaining to Sofia, Pyongyong and Kath-
mandu hotel stay lasted for 70, 68 and 55 days and the additional
expenditure incurred was Rs. 19739.60, Rs. 3671.99 and Rs. 8272.57
respectively.

1.24. The Committee further note that in the case pertaining to
Sofia, the local Government agency could not make available in the
first instance accommodation as per the entitlement of the officer.
In the other case pertaining to Pyongyong, even though accommo-
dation was made available by the local Government agency, the
officer could not move into it due to non-availability of furniture,
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In the third case pertaining to Kathmandu the hotel stay of the
officer concerned became unavoidable as the house which was
occupied by his predecessor was to be vacated within fifteen days
after his moving to the hotel.

1.25. As regards the cases pertaining to Sofia and Pyongyong,
the Committee are of the view that when the Missions concerned
knew that the accommodation of the prescribed scale was not
available the matter should have been taken up in advance at a
fairly high level with the foreign Government so that the requisite
accommodation was secured and furnished before these officers
arrived or soon thereafter so as to obviate the heavy expenditure
incurred in putting them up in hotels. Similarly, in the case per-
taining to Kathmandu, efforts should have been made in advance
by the Mission there to search alternative accommodation, when

it was known that the house had to be dehired soon after the arrival
of the officer.

1.26. The Committee would like to emphasise that the practice
of putting up officers in hotels at considerable public expense may
be avoided as far as possible. In any case, prior sanction of the
Ministry of External Affairs may be cbtained before committing
Government to additional expenditure.



CHAPTER—II

DELAY IN SUBMISSION OF MONTHLY CASH ACCOUNTS OF
INDIAN MISSIONS/POSTS ABROAD

Audit Paragraph

2.1. Out of 117 Indian Missions/Posts abroad under the Ministry of
External Affairs 86 render their monthly cash accounts to the Accountant
General, Central Revenues, New Delhi and Director of Audit, Indian
Accounts, London, for incorporation in the accounts of the Union Govern-
ment. The work of compilation of cash accounts of the remaining 31 Mis-
sions/Posts abroad is centralised in the Ministry of External Affairs. That
Ministry renders these cash accounts to the Accountant General, Central
Revenues, or Director of Audit, Indian Accounts, London, as the case
may be. The Director of Audit, Indian Accounts, London adjusts the cash
accounts in his books and sends classified abstracts for all Missions/Posts
in Europe to the Accountant General, Central Revenues, for incorporation
in the accounts of the Union Government.

2.2. The cash accounts are required to be received in the offices of the
Accountant General, Central Revenues and the Director of Audit, London
by the 15th of the month following the month to which they relate. The
cash accounts received after 25th of the month following the month of
account are not incorporated in the accounts of the month to which they
relate. The number of such accounts excluded from the regular monthly
accounts during 1974-75 was 1,049 out of total 1,404. The extent of delay
was between 15 days to over six months as indicated below:—

Neo. of cash accounts Between Between Between Between Between Between More
received late by 15 and 31 and 61and g1and 121 and 151 and than
jo days 60 days godays 120 150 180 180
days days days days
(1) (2) (3) {(4) (5) (6) (7) (8)
(a) Accountant General,
Central Revenues
(i) From Missions/
Posts abroad 228 go 31 9 5 5 2
(ii) Through Ministry of
External Affairs, 10 69 52 46 23 23 19
(b) Director of Audit,
London ° o
(i) From Missions/Posts
abroad . . 100 27 7
(i) Through Ministry of
External Affairs 3 27 32 26 11 6 3

II
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2.3. Out of the 372 accounts for the year which were required to be
rteceived through the Ministry of External Affairs as many as 350 were
received late. The delay ranged between 15 days to over 6 months.

2.4. Delay in receipt of accounts disrupts accounting schedule, results
in belated adjustments of recoveries on account of gensral provident fund,
motor car advances, house-building advances and delays account adjust-
ments between various Missions, with other account circles and between
various Accounts Officers. Due to late adjustment of accounts, monthly
reconciliation of figures of expenditure as per departmental records with
those in the Accounts Office is also adversely affected.

2.5. Government stated (December 1975) that the delay in submission
of cash acoounts was due to administrative difficulties, frequent changes
in currency rates, late receipt of bank statement etc.

[Paragraph s~ of the Report of C&AG for the year 1974-75, Union
Government (Civil)]

2.6. The Audit para shows that out of 1,049 delayed accounts in
1974-75, 861 were delayed by more than 15 days. The remaining
188 accounts were delayed by more than 10 days but less than 15 days.
Accounts delayed for less than 10 days are usually adjusted and are not
excluded from monthly accounts.

2.7. It has also been pointed out in the Audit paragraph that 619
<ash accounts were received late by more than 15 days by Accountant
General, Central Revenues during 1974-75 and of these 377 were submitted
by Missions/Posts abroad and 242 by Ministry of External affairs. Out of
another 242 cash accounts received late by more than 15 days by the
Director of Audit, London during 1974-75, 134 were submitted by the
Missions/Posts abread and 108 by the Ministry of External Affairs.

. . . e
2.8. At the instance of the Committee, the Ministry of External Affairs
have furnished two statements showing late receipt of cash accounts for the

subsequent two years f.e., 1975-76 and 1976-77 (upto December, 1976).
These are given in Appendix IV.

2.9. The following table sums up the position of receipt of accounts
(delayed by more than 15 days) during each of the last three years viz
1974-75, 1975-76 and 1976-77 (upto December 1976) :—

No. of cash receipts received latc by 197475

~

1975-76 1976-77

2 3 4

I

(a) Accountant Gencral, Central Revenues

(i) Prom Missions/Posts abroad . . 377 772 401 (Upto
(ii) Through Ministry of External Affairs 242 407 212

(b) Director of Audit, London
(i) From Missions/Posts abroad . . . 134 204 9o ’
(ii) Through Ministry of External Affairs . 108 116 6o
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#(c) Goatroller of Accounts Ministry of External

Affairs . . . . . o - . 205 gc)é:t;b-)
(i) Through Ministry of External Affairs " o . 79 "
ToraL . . . . . 861 1499 1047

* System of d=partmentalisation of accounts introduced w.e.f. 1-10-%6).

2.10. Explaining the reasons for delay in submission of accounts by the
Missions/Posts abroad to the Accountant General, Central Revenues/
Dirzctor of Audit, London, the Ministry in a note furnished to the Com-
mittees, stated as under ;

“At present the Missions/Posts (except the centralised Missions)
submit monthly cash accounts to Audit by the 15th of the month
following that to which it relates. The accounts show the trans-
actions both in local currency and in rupees head-wise and wing-
wise; they are supported by the original vouchers aand schedul
of payments and receipts. The conversions of local curren y
into rupees are also made voucher-wise by the Missions
themselves. This arrangement has not worked satisfactorily
and there has been unavoidable delay in submission of accounts
because of the following reasons :—

1}y Bink statemznts which are essential for reconciliation of
cash balances by Missions are received late from the local
Banks thus resulting in delay in the reconciliation of cash
balance in the bank column of the cash book of the Mission
with that asper the Bank’s books and as a consequence
the compilation of accounts by the Mission is delayed. Also,
the time schedule for despatch of Diplomatic bags which
depends on Air India flights, may not synchronize with the
date by which the accounts are to be sent and this occasionally
affects the submission of accounts by due date.

“ii) In the wake of currency float rates, accounting rates applicable
to the accounts of Missions are required to be reviewed
and the time-lag involved also affects the timz schedule of
compilation of accounts by the Missions. The revisions of
accounting rates have also generated additional work in
respect of updating rates of foreign allowance, local pay
scales, pay authorities etc.

(iii) Most of our Missions are small and their staffing is based
on austerity standards; because of cost effectives there are
no leave reserve posts. Besides, administering a chain of
postings often poses difficulties in the movement of personnel.

{iv) There are also other factors namely natural calamities (as
in the case of Mauritius) and political disturbances (as ia
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the cases of Gangtok, Dacca, Saigon, Beirut etc.) Instruc-
tions have been issued from time to time to minimise the
delay and the present system of compilation and submission-
of cash accounts by Missions is proposed to be simplified
under the scheme of departmentalisation of accounts. Under
the proposed arrangements Missions will send cash book
extracts with supporting vouchers. Booking of expenditure
will be done straightway from the accounts by the depart-
mental Accounts Office thus doing away with time con-
suming procedure presently obtaining both in Missions and
in Accounts Office without impairing the efficacy of the
prescribed controls and checks”.

2.11. As regards late receipt of accounts required to be furnished
through the Ministry of External Affairs, the Ministry have stated :

“Monthly cash accounts are compiled in the Ministry of External
Affairs on the basis of extracts of Cash book, vouchers etc. sent
by the Missions/Posts abroad. The extracts of cash book vou-
chers and other related documents are received late from the
Missions....... Due to delayed receipt of cash book extracts and
vouchers from Missions abroad whose accounts are centralised
in the Ministry the compilation at the Ministry’s end is also
delayed because of the need to scrutinize the cash book extracts
with reference to vouchers including conversion of local currency,
sterling drawal etc. notwithstanding the measures designed to
obtain the relevant primary accounting documents. Suitable
instructions have also been issued from time to time impressing
upon Missions, whose accounts are centralised, the need for early
despatch of the extracts of cash book and vouchers immediately
after the close of the month.”

2.12. In the communication issued by the Ministry of External Affairs
te all Missions/Posts abroad in QOctober, 1975, it had been stated as under :

““Non-submission of these accounts by the due date is fraught with
grave accounting and financial consequences. Firstly, delay in
submission of accounts by the due date will upset the proceedings
in the Audit and Accounts Office; secondly, it will lead to
dilution of accounting and financial controls enforceable by the
Missions and thirdly it may facilitate ‘window-dressing’ of
accounts in such a way that detection of frauds and defalcations
is rendered difficalt.”

2.13. Instructions were again issued by the Ministry in December, 1975
and April, 1976 stressing the importance of timely submission of monthly
cash accounts by the Mission/Posts abroad. Copies of the above com-
munications contgining the necessary -imstructions -have been reproduced
in Appendices V, VI and VII respectively.

2.14- The Committee called for a detailed note on the proposed system
of departmentalisdtion of accqunts indicating #nzer alia how far it would
bring about an improvement ‘in the existing system and ‘minimise delays
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Jie. ed, sys implemented, The Mxmstry of
El Y Wn rFauino'q:yd‘a;g;?:y 13 July, 1977 have ;tatcd as under :—
“The scheme of: departmentalisation of accounts has been mtrodlbed
in all’ the Ministries/Departments of the. Central: Govelitfhiént
during 1976-77 ‘as a major reform in financial adrfietefrarion.
Under the scheme, the external agency which was cotnpiting and
maintaining the accounts of the Central. Ministries, namely,
the Audit & Accounts Department, has been relieved of this
function which has now been made the responsibility of the
respective Ministries themselves. This scheme came into effect
in the Ministry of External Affairs from 1-10-76.

Specifically, the scheme of departmentalisation of accounts of the
Ministry of External Affairs provides that the Missions/Posts
abroad (other than the Indian High Commission, U.K. and
Indian Embassy, Washington) would be required to submit
monthly a simple account of receipts and payments supported
by the extracts of cash books and vouchers for detailed compilation
by the Principal Accounts Office at the Ministry’s Headquarters
(Controller of Accounts). Hitherto, the Missions, other than
34 Centralised Missions, have been submitting cash accounts.
In the case of the Centralised Missions., the cash accounts
are being prepared and submitted by the Ministry. The
preparation of cash accounts is presumably one of the factors
responsible for delays in the submission of accounts by the
Missions.

Tt however, needs to ve noted that the Principal Accounts Officer had
to be constituted by transfer of personne! from various organisa-
tions and many of them have had to familiarise with the Ministry’s
accounts. Even now (Apnl 77) the Accounts Office is not
fully manned. The innovation contemplated in the scheme
could not, therefore be synchronised with the departmentalisa-
tion of accounts on 1-10-76. The question of fully and ade-
quately manning the Accounts Office and relieving the Missions
from the preparation of cash accounts is being implemented
in a phased manner from 1-4-77.

It may be mentioned that the impact of departmentalisation of ac-
counts is already evident from the improved trend in the sub-
mission of accounts by the Missions as may be seen from
the following data:—

Number of cash accounts received late from the Alissions

By 15 By 31-60 By 61-go
a) davs days
-Oct, 76 to December 76 . . . 83 106 16
Jan. 77 to Feb. 77 . . . . 75 23

1t may be seen that the delays in readition of accounts mostly fall
within a period of 2-4 weeks dur ﬂ]anuary 77 to February 77.
With 'the implementation' of the neW - arrangements ;&omu-q-w,
it is expected that the delays would-by sn&ldrgeWe climinaved.”
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2.15. The Committee observe that most of the Missions/Posts:
abroad “continue to submit their cash accounts late as a rulé rather-
than as an exception.” During the years 1974-75 and 1975-76 as
many as 861 and 1,499 cash accounts, respectively, had to be exclu-
ded from the regular monthly accounts because of delay in their
receipt the extentof delay ranging between 15 days to over six
months. The position during 1976-77 appears to be no better in
so far as 1,047s uch caseshad already come tonotice upto December,

1976,

2.16. The Committeeregret tofointoutthatinspite of detailed
instructions issued by the Ministry in October and December,
1975 to all Missions/Posts followed by another communication in
April, 1976 stressing the need for timely submission of accounts,
the position has hardly shown any improvement. As rightly poin-
ted out by the Ministry, delay in submission of accounts by the
due date apart from upsetting proceedings in the Audit and Acc-
ounts Office, leads to dilution of accounting and financial con-
trols enforceable by the Missions and may even “facilitate ‘window
dressing’ of accounts in such a way that detection of frauds and
defalcation is rendered difficult.”

2.17. The Committee cannot, therefore, too strongly emphasise
the need for prompt rendering of accounts by the Missions Posts
abroad. The Commitiee note that Heads of Chanceries have been
made responsible to ensure that the financial and accounting
procedures/ instructions of the Government are strictly observed
and enforced. The extant instructions also epjoin fixing of res-
ponsibility whenever submission of accounts by due dateis delayed
for reasons other than those beyond the control of the individual
officials. The Committee would stress that these instructions
should be followed in letter and spirit and the defaulting officials
suitably taken up for their lapses, if any.

2.18. The Committee understand that the present system of
compilation and submission of cash acceunts by the Missions other
than London and Washington has been simplified with effect from
1 October, 1976. Under the revised arrangements Missions are
required to submit monthlv a simple account of receipts and pay-
ments supported by the extracts of cash book and vouchers for
detailed compilation by the Principal Account Office at the Minis~
try’s headquarters (Controller of Accounts). The Committee have
been informed on 13 July 1977 that the question of fully and ade-
quately manning the Accounts Office and relieving the Missions
from the preparation of Cash accounts is being implemented ina
phased manner from 1 April 1977. The Committee hope that with
the implementation of the new arrangements the delays in rendi-
tion of accounts would be reduced considerably,

2:719. In this conmection, the Committee would ke to draw
attention to the followiag observations made by the Estimates
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Commiittee (1975-76) in their 98th Report on “Delegation of Finan-
cial Powers”:—

“5.30. The Committee feel that this opportunity of separation
of Accounts from Audit should be put to effective use by
proceeding with the process of rationalisation, moderni-
sation and mechanisation so as to made the accounting
units result-oriented and forward looking. In fact, the
accounting units to be set up under administrative Minis-
tries being the latest should be models of efficiency and
compactness. These should be well-knit organisations
where the accent right from the very beginning is on
quality and minimum staff.

5.31. The Committee note the decision of the Government
that each Ministry/Department should be made respon-
sible for maintenance of its own accounts and for effect~
ing payments which means the Secretary of each Ministry,
Department would virtually be the Principal Accounting
Officer also. The Committee attach great importance.
to the objective underlying the separation of accounts.
and audit and stress that this opportunity should be put
to full use by rationalising the accounting heads so as to
make performance budgeting meaningful as an aid to
management to achieve best results for the money ex-
pended.

* * * * * i

5.34. Itis imperative that the accounts are not only prepared
and presented in time but that they are kept up-to-date
and exhibit a meaningful correlation of expenditure with
the units of performance. It is only then that the head
of the Department/Ministry would be able to exercise
effective check on performance by comparing the quan--
tum of anticipated work output with the financial provision
asked for in the budget and identify the weaker links of
the chain which need to be strengthened.”

The Committee stress that the Ministry of External Affairs
should keep in view the recommendations of the Estimates Com-
mittee while rationalising and streamlining the system of main-
tenance of accounts by their Missions/Posts abroad in pursuance of
the decision to departmentalise accounts. The Committee would
like to be apprised of the precise action taken and the improvement
effected in the timely submission and finalisation of the accounts
of Indian Missions/Posts abroad.

\

New DeLur; C. M. STEPHEN,

December 7, 1977 Chaitrman,
Public Accounts Committee..

Agrahayana 16, 1899(s)
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Appendix I

Copy of letter No. Q[Prop. 1/8€1[167/67 dated 19 Cctober 1973 from
Ministry of External Affairs to the Mission at Geneva regarding remting
of residential accemmedaticn for First Secretary

(vide para 1-16)

Please refer to our telex of 20th September, 1973 approving your rent-
ing of accommodation for Shri Prem Singh at France 2,850 per mcenth,
and your telex ANNIE 282 of August 27, 1973, regarding payment of daily
allowance to the officer for the period of his stay in hotel.

2. The accommeodation at No, 27, Chemin de la Paumiere, was retained
by you for Shri Prem Singh after the transfer of his predecessor from
Geneva in January, 1973. The house was kept vacant for a pericd of about
5§ months. Shri Prem Singh stayed in this house for a period of about
three weeks. Thus, for a three weeks’ stay of the officer, Government had
to pay rent for nearly six months., When you recommended the vacant
retention of this house, we presumed that the house was suitable for an
officer of First Secretary’s status and that it was in habitable condition.
If this were not so, you should have surrendered it immediately after Shri
Malik’s transfer from Geneva. It is difficult for us to believe that the
house ““developed cracks all over both inside and outside, on room ceilings
and side walls, making it dangerous for habitation” all of a sudden. We
had accordingly asked you in our telex of 1st August, 1973, to let us know
whether the house in question had been declared dangerous for habitation
by the local authorities. To this, we have received from you no reply so
far. The result of all this has been that Government had toincur infructucus
expenditure on the following:—

(i) Vacant retention of the house for a period of about § months;

(ii) Expenditure on hotel accommodation of the officer and his
family, which is probably heavy; and

(iii) Renting of a new house in a hurry at a monthly rental of twice
that of the house occupied by the predecessor of Shri Prem
Singh.

3. To enable us to examine this whole matter and to fix resronsibility
for heavy infructuous expenditure, which Government had to incur, please
let us know in dertail your reasons for not surrendering the house in time:
for not looking for alternative accommodation for Shri Prem Singh in
advance and for shifting the officer to hotel contrary to specific Government
instructions on the subject. You are also requested to reply to our en-
quiry whether the local authorities had, at any time, declared the house in
question as dangerous for habitation. Information on the following points
may also please be supplied:

(1) Expenditure incurred on hotel accommodation ;

(if) The amount of foreign allowance actually paid to the officer and
the amount of daily allowance payable, if it is decided that he
should get it,

21



Appendix I
~Copy of letter No. GEN |2(5)/67/dated Y24 Fanuary, 1974 from Mission
a1 Genmeva to Ministry of Extermal Affaits regarding remting of
residential accommodation for First Secretary

\Uide para 1.16)

Please refer to your letter No. Q/Prop.1/861/167/67, dated theyIgth
-October, 1973 on the above Isubject.

From the correspondence on the subject it is clear that the Ministry
was kept in the picture throughout. The details, in brief, of the case
are as follows :

(i) After Mr. Malik left in January 1973, the Miaistry was informed
well in advance the difficulty of getting housss and the obtaining high
prices in Geneva. However, the Mission had recommanded retention
of the house on the rounds of economy as Shri Prem Singh was expected
10 join immediately and in any case three months’ advance notice for the
cancellation of the lease was required. However, the Ministry, in spite
of Mission’s "repzated letters, did not indicate that the officer will join
five months after his predecessor’s departure, in which case the Mission
would not have recommended the retention of the House. The Ministry
in their telex No. S-102 of 6th February, 1973 informed us that the officer
was to join the Mission in the middle of March. Again the Ministry
vide their telex No. S-175 of 11th May, 1973 informed the Mission that
the Officer would now join by the end of May. In fact the officer actually
joined on 7th July, 1973 only. Thus it was not possible for the Mission
to anticipate over five months’ delay in officer’s arrival to Geneva
in spite of Ministry’s telexes referred to above. Unfortunately Mission
could also not anticipate such rapid deterioration in the condition of the
house during the five months that it remained closed.

(ii) After the officer moved into the house it was discovered that there
were large cracks all over the building both inside and outside. The
-officer informally approached the landlady to uadertake urgent necessary
repairs. The landlady was not interested in the maintenance of the house
as it would cost a good sum of amount to keep it in fit state of repair on
account of the age of the house. The landlady informed the officer that
it will cost her Swiss Francs 100,000 and that since she was old and had
no children to look after, she wanted to get rid of the property. Even
earlier vide our letter No. 2(5)/67, dated 6th April, 1972 we had requested
the landiady to carry out certain repairs, including cracks in the walls, etc.
which at that time were not that large, but she had not bothered to do so.

It was only on the 20th July, 1973 that the officer’s servant refused

‘to enter the kitchen because, as a result of the lagge crack in the middle
of the ceiling, the ceiling convexed and looked dangerous. The officer

again informally approached the landlady and asked her to do something

sbout it but the landlady’s husband (ldndiady being away) said that they

were not prepared to spend a penny and that i the officer did not want
'to stay he could walk out of it. It was at this stage that a notice of

22
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premature cancellation of the lease was issued to the landlady and the-
Ministry was accordingly informed vide Mission’s Most Immediate telex

No. Annie-107 GEN/2(5)/67 of July 24, 1973 to the landlady was also-
eadorsed to JS(AD).

(i) On 27th July, 1973 the landlady, apparently after having got
the house examined by the experts, came to the Mission and agreed for
the ptemature cancellation of the lease and taking over of the house on
31st July. Since the landlady accepted our contention, the Head of
Mission did not think it proper to spend Government money on the exa-
mination of the house by the experts hired by the Mission. In spite of
oeur most immediate telex No. Annie-107 of 24th July, 1973 (wherein
it was stated that the house could be dangerous for the occupants and
wherein the landlady had been asked to take over the house by 315t July.
1973) from the Head of the Mission to JS(AD), no reply was received
from the Ministry and it was only after our telex No. Annie-141 of 31st
July, 1973 (informing the Ministry that the house has been handed over
and the officer had been shifted to a hotel) the Ministry replied the Mission
vide their telex No. S-16 of 1st August, 1973, that the officer should not
be shifted to a hotel, though approved finding alternative accommodation
for him. It is, therefore, not correct to say that the officer was moved
contrary to Ministry’s instructions as Ministry’s instructions did not
arrive in time. In view of the condition of the house and the possible
danger to the occupants, Head of the Mission had to use his discretion
and moved the officer to : hotel. If Ministry had only sent a one line
telex saying that officer should not be moved under any crcumstances
and, thereby accepting the responsibility for the safety ot the officer and
his family, Head of the Mission would have been saved the botheration
of using his discretion. This would have avoided all unnecessary specu-
lation in the Ministry.

(iv) As regards payment of cash allowance to the officer for the
duration of his stay in the hotel, the matter is still pending with thc Minis-
try. The details were forwarded to you vide our telex No. Annie-282
of August 27, 1973 with the recommendation of the Head of the Missicn.

(v) Coming to the rent of the new house for the cfficer, Ministry
is fully aware of the local conditions here. It is not the first time that the
Ministry has agreed to such high increase in rent. Ministry had earlier
agreed for accommodation at similar increases in rent in the cese of the
Head of the Mission and Shri Mangalmurti, Counsellor. Even as late
as October 1973, the Ministry agreed for an increase of Swiss Francs
750/- per month for the same accommodation of Shri G. Shankar, Coun-
sellor(G) in this Mission. If, however, Ministry thought that the rent
of Shri Prem Singh’s house was excessive, they should have refused to
approve the proposal. Finding a house after vigorous search of two
months cannot be considered hasty by any stretch of imagination. In
fact there are cases in this Mission when we had to forgo accommodation
at a lower rental because of lack of Ministry’s sanction in time. Even
in case of Mr. Prem Singh, the Mission had to forgo accommodation at
Swiss Francs, 2750/- (Swiss Francs 100/- less than the present accommo-
dation) because the Ministry’s senction did not come in time. Recently
it has happened twice in case of Shri Om Dutt, P.A,

From the above it will be seen that the Mission has at all time kept

the Ministry informed and could not have done better under the circum-
stances,



Appendix}Ill
Statsmens showing cases when India-based officers  were accommodated “in  hotel on first arrival even

——

lower than their scale was available (during the years 1973—75)

(vide para 1.17)

though accommodation
Name of Officer

Period of stay  Type of accommodation Cash allowance/F.A. for the Expend.onhotel Addl. expenditure
available and monthly rental period of hotel stay stay
() (2) (3) (4) (5) (6)
1975 1. Shri R.C. NAIR First 6 days from A Four room apartment  TL 185 or Rs. 928. 20 TL 2070 or Rs. TL 180 orRs.
Sccretary E. I, ANKARA 15-2-75 to Rent TL 3000 or Rs.1560 1076- 40 93 6o
22-2-75.
1975 2. Shri N. N. BAKSHI 1: days A flat consisting of § rooms Rs. 103384 or Rs.1407-15 Rs. 838-53 or (a)—(b)=Rs. 1131-80 'g
Second Secretary (Cons.) 21-1-75 to Rent Rs. 350 or Rs.470° 40 Rs. 1161-30 (b) (Rent+4 F.A.)
EIL RANGOON 31-1-75 =Rs. .14.36' 65 5!!!.
(a) Paid Rs, 2568-
oide col. (4)+(5).
1975 3. S'hri P. K. SINGH 70 days Two  bedroom  apartment  Rs. 10828/-(Cash allowance Leva 3472: 70 Rs. 19739 60.
irst Secretary E.1. rented for  personal assis- Leva 537 60== =Rs. 22020° 75
SOFIA tant Rent Leva 310 Rs. 3408-97) 7-11-75t0
p-m.=Rs. 1965-70 27-11-75 (*)
(*) For the remaining period the position is as follows ;—
Double rate of F, A e=28-11-76
Single rate of F. A.=6-1-76 to 15-1-76
t1974 4. Col. S.K. MATHUR 10 days 4 room accommodation (in LE 83-800 or Rs.1396:68 LE 169-500 or LE 2§l 400 or
MVC Mily. & Naval 18-11-1974 a_ state of disrepair) Rs. 2825°00
Attache. EI. CAIRO to 27-11-74 LE 14- 400 p.m. or Rs,
240° 00 p.m

Rs. 3523- 33



1975 5. Gr. Capt. M. G. RAMA- 11 days
CHANDRE AVSM, 2-1-75 to
VM Air Attache. E.I 12-1-75
Cairo.

1974 6. Shri VK. KUMAR 70 days
First Secretary E. L 10-10-74 to
PYONGYANG. 18-12-74

1973 7. K. C. Lalvanga First 2 days
Secretary E.I. Kathmandu. 13-3-75 to

14-3-73

1975 8. Shri M. C. CLiowdhury g days

Second Secretary E.1. 12-4-75 1o
Kathmandu. 14-4-75
1975 9. Shri V.K. Grover 55 days
First Secretary 9-5-75 to

E.I. Kathmandu, 2-7-75

Do. LE 81-308 or Rs. 1355 13 LE go- 365
or

Flat—GCovt, rented accom-  Only F.A. at the prescrib-

modation@ Won 394" 12 ed rates

p-m. (Rs. 1150-04)

Regular accommodation Nil
Rs. 1400/-N.C.p.m. The
house required to be set-
up in order.

Regular accommodation
Rs. 1000/-p.m. (N.C. ).
The house was to be set
up in order as this was
vacant for a long time.

Rs. 26500

Regular Accommodation Rs. 4661- 61

was available.

Rs. 150608

Won 2178: 00
(Rs. 6355 42)

Rs. 656-64

Rs. g51-00

Rs. 10246 72

LE 13i-0ig of
Rs, 1430° 60

Rs. 3671°99

Rs. 65664

Rs. 616-¢cn

Rs. 8272° 57

Sz



APPENDIX 1V

Statmens showing the number of Cash) Accounts received late 'by Accountant General, Central Revenuss, Director of Audis, [London
and Controller of Accounts, Ministry of Bxternal Affairs for the years 1995-76 and 1976-77 (up to December 1976)

{Vide para 2-8)

No. eof Cash Accounts year received late
by 1=

(a) Accountant General Central
Revenues

up to

(b) Director of AuditLondon . .

up to

(c) Controller of Atcounta,™
Ministry of External Affairs (from
10/76 to 12/76)

Year

1975-76

1976-77

9/76

1975-76

1976-77

9/76

1975-76

1976-77

Between Between Between Between  Between Between  Mlore than
15 and 31 and 61 and g1 and 120 and 151 and 180 days
30 days 6o days go days 120 days 150 days 180 days
291 336 107 30 6 2 Nil
119 183 77 17 3 Nil 2
77 82 33 3 5 4  Nil
25 52 13 Nil Nil Nil Nil

83 106 16




No.  of Cash Accounts Year Between Between Between Between Between  Between More than
15 aad 31 and 61 and g1 and 121 and 151 and 180 days
3o days 6o days go days 120 days 150 days 180 days
{a) Accountant General, 1975-76 152 192 18 7 6 2 Nil
Central Revenues. — -
(1) Through Ministry of External 1976-77 107 89 11 5 Nil Nil Nil
Affairs. SR,
up to 9/76
{b) Director of Audit London 1975-76 20 62 26 2 3 3 Nil
(i) Through Ministry of External  19v6-77 9 42 9 Nil Nil Nil Nil
Affairs. R
up to 9/76
(c) Controller of Accounts Ministry 1975-76 - - .
of External Affairs. ———
(i) Through Ministry of External 1976-77 13 56 10 Nil Nil Nil Nil
Affairs  10/76 to 12/76 —_—

Lz



APPENDIX V

Copy of general instruction No. Q/BFIII[755/93/75 dated 17 O_c{ober,
iy75 issued by Ministry of External Affairs for timely submission
of Cash Accotints by Missions/Posts abroad.

(Vide para 2-13)

Audit has brought to the notice of the Ministry that despite clear
and specific instructions of Government regarding timely submissio of
monthly cash accounts to Audit by the 15th of the month following. ghat
to which they relate, there has been no marked improvement in this spirere.
Non-submission of these accounts by the due date is fraught with grave
accounting and financial consequences. Firstly, delay in submission of
accounts by the due date will upset the proceedings in the Audit and
Accounts Office; secondly, it will lead to dilution of accounting and
financial controls enforceable by the Missions, and thirdly it may facilitate
‘window-dressing’ of accounts in such a way that detection of frauds and
defalcations is rendered difficult.

2. It is relevant to mention in this connection that the financial
administration of Missions is so patterned as to ensure that adequate
internal checks exist in Missions to prevent nugatory expenditure and
possibility of committal of fraud/defalcation. One of the basic features
of internal checks is that officials handling cash and accounts are not placed
in a position which may tempt them to tinker with Government accounts
and public funds. It is in this context that the importance of timély
submission of accounts by due date may please be judged.

3. It has also been observed that Missions whose accounts are
centralised at Headquarters do not send extracts of cash book, vouchers
etc..by the prescribed time-limit to enable the Ministry to compile and
submit the accounts to Audit by the stipulated date as mentioned above.
In the case of centralised accounts, the Missions are only required to send
extracts of cash book and other relevant prescribed documents to the
Ministry as per the instructions on the subject. It is not nécessary for
them to send the monthly summary statement of réceipts and disburse-
ments, schedules etc. Centralisation of accounts provides for the specific
functions to be performed by the Missions and the Mimistry.

4. Itis because of the above vital considerations that Heads of Chan-
ceries have been made personally responsible to ensure that financial and
accounting procedures/instructions of the Government are strictly observed
and enforced. Notwithstanding the exhortations in the past in regard
to enforcement of regularity of expenditure and financial/budgetary
controls, it is regrettable to note that somie Missions continue to ignore
this basic accounting requirements which is intended to sub-serve the
administrative/financial furictioning of the Missions, the overall financial
interest of Government and of the personal service iriterests Officers in
charge of cash and accounts.

28



29

5. I am, therefore, directed to request you kindly instruct your Head
of Chancery to review the existing accounting arrangements in the Mission-
and to ensure that in future the tim: schredule regarding submission of
accounts is strictly observed. You may in the circumstances like to
apprise them of the need to fi¥ r¢eponsibiliry and accountability in future
whenever submission of accounts by due date is delayed for reasons
othér than those bayond the control of the individual officials/officers.



APPENDIX VI

Copy of General instruction. No. Q/BF-IV[754 (10)[75~(EA-I[75/1/58)
dated 2z December, 1975 issued by the Ministry of External Affairs for -
preparation of Cash Accounts by Missions/Posts abroad in
accordance with the relevant rules and various instructions
tssued from time to time.

(Vide para 2-13)

S:rutiny of the receat Cash-Accounts received in this Ministry from
Missions/Posts abroad has revealed that many Missions are NOT preparing
the Ciash-Accouats and supporting. Schedules/Vouchers etc. in accor-
danz: with th2 relevant Rules and the various instructions issued from
tim2 to tim? in this regard. Consequently objections of practically of the
sam2 typ2 and nature are bzing raised during audit of vouchers by the
Audit Offices.

2. Ia thez light of thz dzfects pointed out by Audit from time to
timz, this matter has bzz2a reviewed and the following instructions are
reiterated for guidaace of al! concerned :—

1. CASH-ACCOUNTS

(i) It should bz easured that the accounts of the Missions are sub-
mitted to the authorities concerned on due date i.e, so as to
reach beafore 15th of the following month to which they relate,
vide page 83 of the ‘Booklet Financial Powers and Internal
Finance Set up of the Ministry of External Affairs’ and in EA-
1/63/1/121—page 11 of E.A. Manual, 1963. The timely
submission of Cash Azcounts of the Mission shall be the
personal responsibility of the Head of Chancery, In this
coanection instructions issued by this Ministry in letter No.
Q/BF-111/755/93/75 dated 17th October, 1975 to Heads of
Missions/Posts abroad may also please be referred to, and action
taken accordingly.

(ii) Before submitting the monthly Cash-Accounts, an indepcn-
d=at moathly reconciliation of the bank balance as per the bank
statement with the balance as per the Cash Book (Bank Column)
must bz conductzd, as per para 3 of Ministry of External Affairs
letter No. Q/BF-IV/sst/11/74 (EAI/75/1/2) dated 17th January,
1975. The reconciliation statement alongwith Bank State-
mzat may be artached with the Cash Accounts, as per instruc-
tions contained in EAI/s7/1/251 (Pages 193-194 of E.A. Manual
1957), or se1t to the authorities concerned, if the receipt of the
statem:nt from the Bank is delayed.

(iii) Similarly, an independent monthly reconciliation should be
made in respect of Consular Receipts desposited daily (with
the Cashier in Chaacery by Consular/Visa wing of the Mission)

20
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with the amount shown in the Consular Fee Cash Book and
the Reconciliation Statement appended to the Consular Stamps
Monthly Statement (Plus & Minus Memoranda). It should
also be verified that the Consular Fee Cash Book is closed
regularly and the total receipts during the month as per Plus
& Minus Memoranda tally with the amount shown in the
Cash Account for the month concerned. The instructions as
contained in [EAI/59/348 (pages 151—154 of EA-Manual
1959) may also please be referred to in this connection.

(iv) While submitting the monthly Cash Account, the following
certificates may invariably be furnished as per EAI 57/1/251b
(pages 193-194 of EA Manual 1957).

(a) Certified that the Cash Balance in hand has been verified
by actual count and it agrees with the closing balance as
shown in the Account.

(b) Certified that the Cash Balance in the Bank as per Bank
Statement has been reconciled with the closing balance

shown in the cash Book.

The above certificates should also be recorded in the
Cash Book at the end of each month and signed by the
Drawing and Disbursing Officer. The Head of Mission
and Head of Chancery, if he is not also the Drawing and
Disbursing Officer, should also conduct surprise checks
of Cash in Hand during the month as contained in this
Ministry’s letter No. Q/BF-IV/7340/2/71 dated 4th June,
1973.

(c) Also certified that the amount towards collection of Consular
Fees/Visa Fees as shown in the Cash Account zide Ministry
of External Affairs, letter No. Q/BF-1V/s551(7)/74 dated
11th August, 1975 and earlier instructions on the subject,
tally with the total amount of receiprs shown in the Plus
& Minus Memoranda of Consular Stamps for the month
concerned.

It may please be ensured that the details of closing
balance are indicated in the Cash Accounts as follows.—

Closing Balance
Cash in Hand
Cash in Bank
Grand Total.

(v) The “Grand Total” figures under “Receipts” and “Disburse-
ment” in the Cash Account may be reflected in the final sheet
(in a line) wherein the details of closing balance have been given
and certified by the Drawing and Disbursing Officer.

(vi) So as to facilitate necessary adjustments being carried out by
the A.G.C.R. or Director of Audit, London in respect of
debits/credits pertaining to other Governments, Departments,
etc., separate schedules (in duplicate) ‘as'embodied in EAI/7/50-
(Page 28 of EA Manual 1947—s6) may invariably be attached
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with the cash account sent to the A.G.C.R., New Delhi, etc.,
in support of entries for credits/8ebits which are nhot adjustable
agaifist the budget grdnt of the' Mission concerned. Such
schedules should y propér classification, Najor Head,
Minor Head, detailed Head, to which the expenditure is debit-
ablé. Covering schedulé in duplicate should be -atttached
with the Cash -Accourts: separarely for each Accounts Officer
in ‘whose books the charge is adjustable viz., A.G.,U.P,, A.G,
M.P., Controller of Defence Accounts etc. These schedules
should indicate' inter alia Gross debits, deteils of ‘credits, net
debits, or credits so as to facilitate accounting. A copy of the
schedule may also be forwarded to the offices concerned against
whom the amounts will actually be debited or credited.

(vii) The total collections during a month on account of issue of
Reserve Bank of India Drafts shonld be shown by the Mission
on the Receipt side of the monthly Account as “Proceeds on
atcount of issue of Reserve Bank of Indja, Drafts under Section
U-Remittances : Remittances within  Mndia@ RBI”. The
Commission charges collected should be shown under “650—
Other Administrative Services” on the Receipts side and on
the Payment side the net amount paid in local currency should
be shown in the local currency column and the amount paid by
Reserve Bank of India Draft should be shown distinctly in the
Cash Account.

The Missions should send with the monthly Cash Accounts, a schedule
of all R.B.1. drafts issued during thé month to the officers/staff of the
Mission in the form given in Annexure I (as embodied in page 683 of EA
Mainual 1961). Pdrticulars of the drafts issued on  “Governmént Account™
should be given in the form in Annerure II in dupticate (dlongwith the
cash account) (as embedied at'page 684 of EA ‘Manual 1661). It should
be ensured that the schedtiles have been completed in all respects and signed
by the drawing & disbursing officér of the Mission. While sending the
scheditles with fhe cash acceum, it should be emsufed thar the total shown
therein are checked and reconciled completely with the total amount
shown on the recejpt side of the Cash Account, and also RBI Register
maintained by the- Mission. )

1I. VOUCHERS

Besides the instructions issued in this regard as per S. No. 16~—2I
at pages 7—9 of E.A. Manual 1947—56 (and also EAI/3/49 at page 3 and
EAI'8/50-pages 28—31 of EA Manual 1947—%56) regarding the prepara-
tion and submission of vouchers alongwith the .monthly account of the
Mission, the following instructions are issued for guidance of all concerned :—

(a) Pay Bill : Instances have been breught to our notice wherein
the tdrdl ‘payments made in @fférent currericies in the pay bill do nor tally
with the net amtount payable’as shown in the pay'bill. Such iapses on the
part dgg' the Mission result in overpayments to officials which should be
avoi .

. _In'this conncctien, sttenttion is invited yo ‘the ingtructions as con'taincd
in EAL/64/1/v30 {puges - 14s gy of BiA- Maemisl 2964} whesein the
necéssaty’Hlnstrationy Have $éda’ given in rogand:td thcleneris to bt exhibi-

d in the “Salary Bills"”. It will be appreciated if the correct procedure
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is followed by all concerned so that isrngularities in this segard a2 avoi‘el.
The A.G.C.R. or Director of Audit, London, pay amnty should be
quoted at top of each pay bill of the gazetted officer. T

(0) Deductigns in pay-bill-preparation of schedules :—(i) To every bill,
fram which ‘t}f:'gﬂno‘s'gaﬁf:‘fnsu?pﬂ premiium or Gegeral Provident Fund
subscription i8 dedijcted, a separate schédule in the Forms TR gg and TR
56 respectively, jfwuld be gtrached ip which full particulars of Account
Number assigned to the subscriber, tHe name of tﬁg subscriber and the
name of the Accounts Officer tn whose books the ‘account'is maintained
should be given, so as to facilitate necessary credits being passed on to the
appropriate authorities.

(i) Separate schedules of GPF should also be furnished in respect of
Class I, I1, I1I and IV officers separately for each account officer in'whose
books the credits are adjystable. These should naz be combined and shown
in a single schedule. In the case of the non-Gazetted bill, the GPF
Accoypt Number should be prominently shown below the name
of each official. i AR

(iii) It has been brought to the notice of this Ministry that the
schedtles attached to the pay bills 6f the gazetted officer on account of
the refnds against the recoveriés of motor car and house ' building ad-
vances dré not geherally prepared in Form TR-62-A prescribed for the
purpose. This cduses considerable inconvenience all roupd in main-
taining the accounts and in settlingf the discregan%ies in their balances.
It is reguested, the prescribed form reproduced at page 339 of EA
Manual 1954 (E%&/H/ug,) may please be used inv: 'ggi' f%r making
out schedule of these recoveries. ' ' T

Th= specimen of the form is given below :—

Nan®& Amdount of Npo. of the  Amount  Sanction  Name of the Remarks
D:sigaation  Advance resent ins- recovered  No. & date  Acéounrts B

dlment/total ’ Officer who
imétalments smndétionegd
e the advance
(1) (2) (3 (4) (5) 6) (7)

Incidentally, it may also pointed out that every schedule must be
signed by the drawing officer.

(). Travejling Allowance Bills :—(i) In Travelling Allowance Bills

reference shol ﬁfg 'g,tklso‘ bé' made to the Government orders authorising

the rates claimigd, I “the ‘event of the revision of rates of DA/Mileage
owsnee gf.

(if) The designation of officers, their rate of pay and full pagiculars
of the jourrieys ‘petformed, along with the purpase of journey, Minjsiry’s
ordgrd in chses of transfer journey, :tmpmz&mdu;y‘nmlndpa or o;g;x = the
couttey of aéoredition etc., the details of advances drawn etg., ‘should be

furhifshed in'esdh bill,
s Charges () Inggructions issued
MY o iy
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(i) A «“Specimen Copy” of the contingent voucher is attached
herewith for guidance.

(iii) Instead of endorsing certificates regarding contingent expendi-
ture on each individual voucher and sub-voucher, the consolidated certifi-
cate has prescribed in EAI/2/55 (pages 74-75 of EA Manual 1947—56) may
please be attached duly signed by the drawing and disbursing officer of
the Mission with the “Proforma Contingent Bill” for the month Required
to be sent alongwith the monthly cash account,

111. Classification tn accounts

It has been brought to our notice that the debit vouchers/credit
schedules received from the Missions in support of payments/Receipts
do notr contain the full classification 7.e., Major Head, Minor Head, and
detailed Heads etc. In the absence of full details, debits/credits are re-
jected by different accounting Sections/Account Circles/Controller of
Defence Accounts etc. These rejected items have to be kept under
‘Suspense’ head and protected correspondence is to be done with the
Missions and Accounts Officers concerned. It is, therefore, requested
that full classification on each voucher should be recorded without fail.
Attention in this connection is also invited to this Ministry’s letter No.
Q/BF.1/744/94/75 (EAl/75/1/42) dated sth September, 1975.

In this connection instructions issued by this Ministry in Circular
letter No. Q/BF.1/731/12/73 dated 19th April, 1974 are also relevant and
may be kept in view which provides necessary guidelines and clarifications
relating to the new accounting procedure. Incidentally, it is also pointed
out that number and date of the authority letter on the basis of which
the payment has been made or credit afforded in the monthly cash account
should also be recorded on the voucher and schedules adjustable by other
departments. As regards allocation of expenditure between different
Wings of the Mission, attention is invited to the instructions as contained
in EAI/62/1/178 (pages 39—4I of EA Manual 1962) read with EAI
65/1/45 (pages 44-45 of EA Manual 1955), and Q/BF.I1/754(41)/67 (BF.ILI)
dated 6th August, 1968, which may please be kept in view while classifying
expenditure.

IV. Monthly Progressive Expenditure Statement

In order to enable this Ministry to keep strick control over expendi-
ture against budget grants of the Missions, the monthly progressive ex-
penditure statements should invariably be sent alongwith the cash account
both to the A.G.C.R., New Delhi and this Ministry. As this is also of
great use in the reconciliation of expenditure figures as recorded in the
departmental registers with those recorded in the books of the Accounts
Officer and also in framing the Budget Estimates of the Missions abroad
it would be the responsibility of the Head of Chancery to ensure that the
progressive expenditure statements are despatched alongwith the monthly
cash account. The monthly statement of progressive expenditure in
respect of the Missions/Posts abroad, whose accounts are nor centralised
at Headquarters should send one copy with the Cash Accounts to' &.G.C.R./
Director of Audit, London (in case of European Missions), on&' topy 'to’
BF. 111 Section and one copy to BF. I Section alongwith the voucher-wise
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statements in the prescribed proforma (a specimen copy of the voucher-
wise statement is attached). Regarding the ‘form’ to be adopted for
“Progressive Expenditure Statement”, attention is invited to pages 151-152
of E.A. Manual 1960.

V. Miscellaneous

(i) The vouchers sent with the cash account must be complete in
all respects.

(i) wherever possible stamped receipts may be attached with each
voucher, otherwise a consolidated certificate of payment may please be
attached as per the procedure laid down in EAI/57/1/319 (pages 249-250
of E.A. Manual 1957).

(iii) Before sending the cash account it must be ensured by the
drawing and disbursing officer that all the vouchers which are required to
be sent with the monthly cash account have been attached duly supported
by schedules.

(iv) The supporting schedules and vouchers should be arranged
serially as reflected in the Cash Account.

(v) The Receipt and Payment sides of the Cash Account should as
far as possible briefly indicate the nature of receipts etc. and nature of
payment or on whose behalf payment has been made. A specimen copy
of the Cash Account is attached for guidance. In this regard it is also
requested that the details of amount (kept under Suspense) on account of
remittances received from India or Embassy of India, Washington, the
month to which the remittances pertain and the loss or gain in exchange
involved due to remittances received from India/Washington, may please
be specified invariably.

(vi) All other connected documents like Plus & Minus Memo-
randa of Consular Stamps R. B. I. statements, Bank reconciliation
statement, Bank statement in respect of Bank account being maintained

in the name of the Mission, etc., may please be attached with the Cash
Account.

3. The instructions may please be brought to the notice of all
[concerned in your Mission.



APPENDIX VI

Copy of General instruction No. Q/BF.III/755/25/75 dated 22
April, 1976 issued by Ministry of External Affairs for timely
submussion of Cash Accounts by Missiens/Posts abroad.

(Vide para 2.13)

I am obliged to bring to your kind notice that notwithstanding the
specific instructions issued from tims to timz, impressing tpof the Missions,
the importance of prompt submission of the monthly cash accoynts to the
Actounts and Audit Ofices by the due date, most of the Missions continue
to submit the cash accounts ldte as a rulg' rather than as an éxception.

2. The persistent violation of the instructions in this regard,
has many adverse consequences both from the administrative and
financial angles. It may kindly be appreciated that the efficacy  and
soundness of the accounting system depend mainly on the timely rendition
of accounts to the concerned authorities in as much as timely adjustment
of accounts relating to GPF, recovery of advances, inter-departmental
adjustments berween different andjt circles etc. is emsured 'expedi-
tiously and correctly. We do appreciate that Missions ar¢ sometimes
confronted with the problems arising from circumstances beyond their
camtrol such as late receipt of bank statements changes in exchange rates
etc. but the importance of the return warrants top priority being given to
this important werk of the Missioas. o

3. The frequent non-observance of the instructions in this bshalf
by the missions s lead the Aadit to include a paragraph on this subject
which will be examined by Public Accounts ‘Committée when they consider
pﬂc‘ﬁaﬁz'&m‘fo‘rxgn-ﬁ. "A copy of this para is enclosed for your
]n&m, n

4 It needs no reiteration that Government attach considerable
importance to the timely subntidsion of the monthly cash accounts and that
cooperation of the Missions in this joint effort is a basic necessity. I would,
therefore, request you to kindly issue suitable instructions for review being
undertaken of the existing accounting arrangements in your Mission and
to bring hom= to the Head of Chancery that it is his parsonal responsibility
for submission of cash accounts by the due date. It may be added that
before the matter comas up for discussion before the Public Accounts
Committee, we will have to have a “Position note”. I am, therefore, to
request you to kindly favour us with your advice as regards the remedial
measures taken by the Mission in this matter.
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APPENDIX ViiI

Statement of Conclus{ons, Recommendations

S. No. Para No. Ministry Concerned.

Cor;dusions/ Recommendations

L

I. 1.19 Ministry of External Affairs  The Commmee Bote that a two hundred years old. house taken. on lease by

a Mission in 3967 remained vacant for over five moaths (27 January to
6 July, 1973) because Shri ‘B’ who was.posted as First Secretary in.the
Maissipn- in December: 197100111(1 not be relieved from. the Ministry for
administgative reasons. e Mission did not seek the assistafice of any
ougside -€xpert . or. undertake. a critical examination of .the. .house before

recommending to the Ministry of External Affairs its retention in January -

1973. Againi n May 1973 when the. Mission enquired. from the !

whether. the house may be further retained, they did not consider. it neces-
sary to inspect the, premises. However, in July 1973 after. Shri ‘B’ had
meved into the House, he reparted. that the- building had developed large
cracks and. was dangerous. to Jive in. He was given permission to move 1o
a hotel and. the building, was surrendered to the owner after vingmtice
for - premature, .teemingtion of the .Jease. Gavernment h;

Rs. 14,441 as rent for about five months period although it was w&r
the: o6 n of Shri ‘B’.for.gnly three. weeks. Government.had. also
to- bear 1. agcommodation charges amounting to.Rs. 19,270 for.Shri
‘B’s stay there (with family) for 62 days. In addition, Goverament: had
to pay.to Shri ‘B’.Rs. 20,533 more than. what would. have bgen Payable
had he not stayed there. The accommodation that was eventually hired
cost 100 Swiss Francs (Rs. 185/~ approx.) more per month due to delay
on the part of the Ministry of External Affairs in conveying their sanction
to an earlier proposal of the Mission.

BAY 4
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I.20 Ministry of External Affairs The Committee fail to understand how the building all of a sudden “deve-
loped cracks all over both inside and outside, on room ceilings and the
side walls, making it dangerous for habitation”. Indeed, as will be seen
from Para 1.16, there is some contradiction between the information
furnished to Audit in October 1975 and that reported in the Mission’s
letter dated 24 January, 1974 addressed to the Ministry of External Affairs.
This needs to be explained. Assuming that the house owner did carry
out repairs in April 1972 when the cracks had first been reported by Indian
official living there the conclusion that the house was in a state of good
repair fit for continued habitation was a facile one in the absence of any
critical inspection as to the extent of repairs and the actual state of the
house. Considering that the house was over 200 years old and cracks
had been reported the Mission should not have been complacent in the
matter but taken measures to check the condition of the house as soon
as it fell vacant in January 1973 before recommending its retention to the
Ministry to meet the future requirements of the new official. The
Mission would have then realised in January 1973 itself that the house was
not fit for habitation and utilised the intervening period before the arrival
of the new incumbent to search out suitable alternative accommodation
at competitive rent.

1.21 Do. The Committee fail to understand why Shri ‘B’ could not be accommodated
in the vacant accommodation already available with the Mission on a
temporary basis instead of allowing the officer to shift to a hotel without
obtaining the prior concurrence of the Ministry and thus committing
Government to unnecessary heavy expenditure.

1.22 Do. The Committee deplore the delay on the part of the Ministry of External
Affairs in conveying their sanction to the Mission’s proposal to lease al-
ternative accommodation asked for through their most immediate telex
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T.23

1.24

meassage of 28th August, 1973. Had the Ministry’s sanction been conveyed
at least then Government would have secured the appropriate accommo-
dation at 100 Swiss Francs (Rs. 185/- approx.) per month lower than the
eventual accommodation arranged by the Mission. That this inordinate
delay in conveying approval was not an isolated case is also revealed by the
Mission’s letter of 24 January, 1974. This underlines the need for prompt
processing and conclusive action being taken on communications from
Missions abroad to the Ministry of administrative nature, particularly
those with financial implications.

The Committee note that out of 122 Missions with about 2000 India-based

personnel, only six Missions have reported 9 cases in which hotel stay
was arranged on first arrival of the officers concerned during the years
1973—75 even though accommodation lower than their scale was available.
With the exception of three cases, hotel stay had to be arranged as the
residential accommodation available was not ready for occupation due to
unavoidable reasons. In the three cases pertaining to Sofia, Pyongyong
and Kathmandu hotel stay lasted for 70, 68 and 55 days and the additional
expenditure incurred was Rs. 19739.60, Rs. 3671.99 and Rs. 8272.57
respectively. :

The Committee further note that in the case pertaining to Sofia, the local

Government agency could not make available in the first instance acco-
mmodation as per the entitlement of the officer. In the other case per-
taining to Pyongyong, even though accommodation was made available
by the local Government agency, the officer could not move into it due to
non availability of furniture,

In the third case pertaining to Kathmandu the hotel stay of the officer con-

cerned became unavoidable as the house which was occupied by his pre-
decessor was to be vacated;within fifteen days after his moving to the hotel.
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Ministry of External Affairs

As regards the cases pertaining to Sofia and Pyongyong, the Committee are
of the view that whérrthé Missions conc_emed knew that the accommodation
of the prescribed scate was'  not avallabte’ the - mtnrer- shmﬂdfhave ‘béen
taken up in-advance at a fairly high tevet-witt! e -fo 1Govettment
so that the requisite accormmodation wast secured and héd before
these officers arrived or soon thereaftersd as to obviate «thé heuvy experdi-
ture incurred in putting them upin hotels: Stmitarly, irf the'case permining
to Kathmandu, efforts should have been made in advance by the Mission
there to search alternative accommodation, when it was known that the
house had to be dehired soon after the arrival-of the. officer..

The Comtmitiee -would like to cemiphasise that the. practice :of'. purting up
officers inhordsattoomldu'able';mblw expense gy 'be - avoided as:far as’

possible. In:amy case, prior sanctionof:the Mimistry of Eorternal - Affairs
may be obtainsd béfore commitring Government: to additional expenditure.

The Committee abserve that most of the Missions/Posts atroad “continueto
submrit- their cash accounts late as:a.rufe rather thamr as an-exception.”
During the years 1974-75 and 1975-76 as many as 861 and 1,499 cash
accounts, respectively, had to be excluded from the regular monthly
accounts because of delay in-their receipt the extent of dolay rangin
between 15 days to over six months. The position 1976-77 app&rs
to be no better. in:so far as 1,047 such .cases had alr comg to hotice
upto December, 1976.

The Committee regret to point out that in.spite of detailed instructions
issued by thie Ministry in October apd .December, 1975 to all Missions/
Posts. followed by anether commuaication.in April, 1976 -stressing - the
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need for timely submission of accounts, the ppsition has hardly shown
anl); 1mprovanent.f Asbngtli;ti);l pméxax:f -out - ?y the Ministry, delay in
submission of accounts ue apart from npsetting. proceedings
in the AudxtandAccou,;lts Office, lwdstodth’;ﬁ ofaccoulitihga!ld
financial. controls enforceable by the Missions and. may:even “Ricilitute
‘window- dressing’ of accounts in such a way. that ‘of frauds and
defalcation is rendered diffienlt.”

1. 2.17 Do. The Committee cannot; therefore; too strongly-emplmsisscthe: need: for
prompt rendering: of accounts by -the- MissionsfPests ‘abroad. The Com-
mittee note that Heads' of ' Chettceries  hdave. bien! made: responsible ‘to
ensure that the finsnrial-and acosuating procedures/instructions of the Go-
vernment are: strictly . observed amd:enforcod;: The-exmamt instruetions
also enjoin fixing: of responsibility: whonever submission-of-accounts- by
due datesis delayed for reasons:other than these-beyond-the-costrol-of the
individual officiale. The ‘Committee «would: stiess-that these-instrustions
should be:followed-in letter:and spisit-and the defaulting-officials svitably
taken up‘for their lapses, if any.

2. 2.8 Do. The Committee understand- that the present system' of compilaton
and submission of cash aceoumts by’ the Missions has been simplified
under the " scheme of - departmentalisation: of accounts: introdupeds with
effect from:1 ‘October, 1996 Urider the revised: “arrdrigeimients - Missieos
are required:to-submit monthly a simple account of receipts and payments
supponedbythgmmofcn&boohandvouehmfmdmhd -
tion by the Principal Account Office at the - Ministry’s headquarters (Con-
troller of Accounts); thus-deing away with-the time-censuming,
presently obtaining both in the Missions and in the Accounts Office, with-
out impairing the efficacy of the prescribed controls and checks. The
Committee have been informed an 13th July 1977 that the question of
fully and adequatcly manning the Accounts Office and relieving the Mis-
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sions from the preparation of Cash accounts is being implemented in a
phased manner from 1 April, 1977. The Committee hope that with the
implementation of the new arrangements the delays in rendition of accounts
would be reduced considerably.

2.19 Ministry of External Affairs.  In this connection. the Committee would like to draw attention to the follow™
ing observations made by the Estimates Committee (1975-76) in their
98th Report on “Delegation of Financial Powers” :—

“s.30 The Committee feel that this opportunity of separation of
Accounts from Audit should be put to effective use by proceeding
with the process of rationalisation, modernisation and mechani-
sation so as to made the accounting units result-oriented and
forward looking. In fact, the accounting units to be set up under
administrative Ministries being the latest should be models
of efficiency and compactness. These should be wellknit
organisations where the accent right from the very beginning
is on quality and minimum staff.

5.31 The Committee note the decision of the Government that each
Ministry/Department should be made responsible for maintenance
of its own accounts and for effecting payments which means the
Secretary of each Ministry/Department would virtually be the
Principal Accounting Officer also. The Committee attach
great importance to the objective underlying the separation of
accounts and audit and stress that this opportunity should be
put to full use by rationalising thelaccounting heads so as to make
performance budgeting meaningful as an aid to management to
achieve best results for the money expended.
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5.34 Itis imperative that the accounts are not only prepared and presen-
ted in time but that they are kept upto-date and exhibit a meaning-
ful correlation of expenditure with the units of performance. It
is only then that the bead of the Department/Ministry would be
able to exercise effective check on performance by comparing
the quantum of anticipated work output with the financial pro-
vision asked for in the budget and identify the weaker links of the
chain which need to be strengthened.”

The Committee stress that the Ministry of External Affairs should keep in
view the recommendations of the Estimates Committee while raticnalising
and streamlining the system of maintenance of accounts by their Missions/
Posts abroad in pursuance of the decision to departmentalise accounts.
"The Committee would like to be apprised of the precise action taken and
the improvement effected in the timely submission and finalisation of the
accounts of Indian Missions/Posts abroad.
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